SHRI PRANAB MUKHERJEE: Sir,
1 introduce the Bill.

STATEMENT Re PREVENTION OF
BLACKMARKETING AND MAIN-
TENANCE OF SUPPLIES OF ES-
SENTIAL COMMODITIES ORDI-
NANCE, 1979.

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL SUPPLIES (SHRI PRANAB
MUKHERJEE): Sir, I beg to lay on
the Table an explanatory statement
(lindi and English versions) giviag
reasons for immediate legislation by
the Prevention of Blackmarketing
ani Maintenance of Supplies of
Essential Commodities Ordinance,
1979.

13.57 hrs,
CENTRAL EXCISES AND SALT

AND ADDITIONAL DUTIES OF
EXCISE (AMENDMENT) BILL*

THE MINISTER OF FINANTE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): Sir, T beg to move for
ieave o introduce a Bill further to
amend the Central Excises and Salt-
Act, 1744, and the Additional Duties
of Excise (Goods of Special Import-
ance) Act, 1957,

MR. SPEAKER: The question is:

“Ihat ieave be granted to intro-
duce a Bill further to amend ihe
Cenpral Excises and Salt Act, 1044,
and (e Additional Duties of Excise
Goods of Special Importance) Act,
1957,

The motion was adopted,

. SHRI R, VENKATARAMAN: Sir, I
intreducet the Bill.

STATEMENT
RE, CENTRAL EXCISES AND SALT
AND ADDITIONAL DUTIES OF EX-
CISE (AMENDMENT) ORDINANCE,
« 1979

SHRI R. VENKATARAMAN: Sir,
I beg to !ay on the Table an explana-

MAGHA 5, 1901 (SAKA)

Rule 377 58

tory statement (Hindi and English ver-
siops) giving reasons for immediate
legiclation by the Central Excisez and
Sait and Additional Duties of Excise
(Amendment) Ordinance, 1978

MR, SPEAKER: The House stands
adjourned for Lunch. We shail me=«t
again at 2.00 p.m.

13 s,

The Lok Sabhg adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assémbled after
Lunch at four minutes past Fourteen
of the Clock.

[MR. SPEAKER in the Chair.]
14 01 Lirs,
Shri Naik Devarey G. (Kanara).

14.05 hrs.
MATTERS UNDER RULE 377

(i) NEWS BULLETINS BROADCAST BY ALL
Inpia Rapio, DELH] ABOUT ELECTION
10 LOK SasnA FROM PATNA CoONSTI-
TUENCY.
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*Published in Gazette of Indla Extraordinary Part IL section 2, dated
fIntroduced with the recommenda lion of the President.
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